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Allahabad, this the 13t day cf M
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Singh, resident of Masiha Ganj, Jhansi.

By Advocate : Shri R.K. Nigam

1. UnionofIndia, through General Manz
TR _ Cbﬁiﬁi_[ n:ﬁ& ay ziW, ; ‘1‘[;@,
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2. unsel, we are satisfied that

the ends of justice would -bc- t_!:g served, if a direction is given
to the General Manager to dec1d the pending representations
dated 10.4.2006 and 7.9.2006 of th j:"?!ﬁ“f“ﬂu by a reasoned
and speaking order, taking into account the Railway Board
letter No. R.R.B. N0.93/2005, w1th,1 a iod of three months
from the date of receipt of copy of this orde cr. The speaking order
may be communicated to the apphcanta ordingly.
**..
3. With the above direction, the OA i 1s L posed of. No order

as to costs.
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